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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. 1

APPEAL No.ST/70061/2016-ST[SM]

(Arising out of Order-in-Appeal No.397-ST/APPL-LKO/LKO/2015 dated
14/10/2015 passed by Commissioner of Central Excise (Appeals),
Lucknow)

The Qudh Sugar Mills Ltd. Appellant
Vs,

Commissioner of Central Excise & S.T., Lucknow Respondent
Appearance:

Ms Stuti Saggi, Advocate for Appellant
Shri P.K. Dubey, Supdt (AR}, for Respondent
CORAM:

Hon’ble Mr. Ashok Jindal, Member (Judicial)

Date of Hearing : 12/09/2017
Date of Decigsion 12/09/2017

de s
FINAL ORDER NO :.7@.9.?42/29?. Tk,
A

Per: Ashok Jindal

The Cenvat credit has been denied to the appellant
on Consultancy Service for sugar cane availability for the
appellant, on the ground that the appe.llant has not
produced the invoices against which the Cenvat credit
has been taken and the said service is not an input
service as per Rule 2(1} of Cenvat Credit Rules, 2004.
Aggrieved by the said order, appellant is before me.

2. Heard the parties and perused the records.
3. Having considered the rival contentions, I find that

the services of consultant has been availed by the
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appetlant. The appellant availed Cenvat credit for the
said services i context of the cane availability in the
sugar season the services are for availability of cane
which is the input for the production of sugar and
molasses. In these circumstances, the professional
services received by the appellant are in context to the
manufacture activity of appellant. Moreover, the invoices
received by the appeliant are clearly showing that the
services were availed by them. In these circumstances,

Cenvat credit cannot be denied to the appellant.

3 o
Therefore, 1 hold that appellantis - - - ... - entitled for
Cenvat credit on the services in question.

4, In view of this, impugned order is set aside and

appeal is allowed.
(Dictated in Court)
Sd/-
{Ashol Jindal)

Member{}udicial}
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